
k

BEFORE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI
Original Application No. 1176 of 2024

In the matter of:

Jagdish Kalra Applicant

Versus

HSPCB & Ors. Respondent

INDEX

Sr. No.

1.

Particular Page No.

t 1 -3

Deputy Commissioner, Panipat in compliance of
order dated 24.09.2024.

e2.

3.

4.

5.

e n 5-6

questIon.
I it 7-8

cornrnrttee .

Annexure-R/4 - Copy of letter dated 13/0 1/2025 . 9- to

6.

7.

Annexure-R/5 - Copy of Notification dated 04-01-
2013 passed by Forest Department, Haryana.

Annexure-R/6 - Copy of order dated 03.09.2023
passed by the Development and Panchayat

Department, Har)'ana.

I) - la

\3

hIbqUDeputy Con#nissioner,Dated: 16 1 '\ ) aaas

Place: Panipat Panipat.

Through

Rahul Khurana, Advocate
A-174, 3rd Floor, Defence Colony

New Delhi, 09811894060
$<huranalestI ,'?{HI! aii . com

66



+

b

I

BEFORE NATIONAL GREEN TRIBUNAL/

PRINCIPAL BENCH, NEW DELHI
Original Application No. 1176 of 2024

In the matter of :

Jagdish Kalra Applicant

Respondent

Versus

HSPCB & Ors.

Status report by Virender Kumar Dahiya, IAS, Deputy

Commissioner, Panipat in compliance of order dated 24.09.2024.

1 That the said matter was listed before this Hon’ble Tribunal on

24.09.2024. The matter is regarding illegal felling of trees by

Respondent No.8 in HUDA, sector-1, Panipat, Haryana.

Hon’ble Tribunal pleased to pass the order dated 24.09.2024

the operative part of the order is as under :-

The respondent No.7 Deputy Commissioner directed to carry

out the site inspection to ascertain of illegal felling of trees that

has been taken place, take appropriate remedial action and

submit a comprehensive report before the Tribunal within two
months”

2 That in compliance of Hon’ble NGT order dated 24.09.2024 in

said matter a committee consisting of Sub-Divisional

Magistrate, Panipat, District Forest Officer1 Panipat1 Estate

Officer, HSVP, Panipat, Executive Engineer, Horticulture Wing,

Panipat and Regional Officer, HSPCB, Panipat was constituted

vide order No. 2256/M.B dated 07/11/2024. Copy of order
dated 07.11.2024 is enclosed as Annexure-R/1 .

“”}e
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3. That members of the committee visited the site and it was

found that the park of area approx. 500 sq yard is located in the

Sector 11 HSVP, Panipat. The park falls in the jurisdiction of

municipal corporation, Panipat. At site, it was found that one

tree “Pipal” has been axed below the stem. Also, heavy pruning

of 2 trees were done in the said park. The trees pruned have

new leaves at present. Present photos of trees and park in
question are annexed as Annexures-FU2.

4. That a meeting of committee was held on 26.11.2024 and it

was found that the tree located in park near plot No. 761,

Sector-11-12, falls in the jurisdiction of Municipal Corporation,

Panipat therefore, Sub-divisional Engineer, Municipal

Corporation, Panipat was advised to lodge FIR in the matter.

The minutes of the meeting of joint committee is annexed as

Annexure–R/3. The Executive Engineer, MC, Panipat has

informed vide letter No. 853 dated 13/01/2025 that letter has

been sent to SHO, Chandni Bagh, Panipat to take legal action

against the unknown person for cutting of the tree. Copy of

letter is attached as Annexu re-R/4.

5 That District Forest Department, Panipat has intimated that

Notification dated 04-01-2013 passed by Forest Department

provides prior permission for felling of trees from Divisional

Forest Officer in respect area covered under said Notification. It

is further submitted that office order dated 03.09.2023 has been

passed by the Development and Panchayat Department,
Haryana to regulate cutting of trees in non-forest areas owned

by Gram Panchayats. Copy of Notification dated 04-01-2013

passed by Forest Department, HaVana is annexed as

Annexure-R/5. The copy of order dated 03.09.2023 passed by

the Development and Panchayat Department, Haryana is
annexed as Annexure-R/6. The area in question is not covered
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6.
That Municipal Corporation, Panipat has been directed to plant

5 plants in the vicinity against one tree felled.

7 The status Report is submitted for kind consideration of this

Hon’ble Tribunal and will abide by the any further direction in
the said matter

Place: PAh;b++
Date: LG I ,\ Ilo IS WIa

Deputy Commissioner,
Panipat
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Order

Sub:
('onstitu tion of joint committee in O. A. No. 1176 of 2024.

FIle above said ITlatter was axed hr hearing before NGI' on 24.09.2024 and passed an
OFdct dated 24't>9'2024' ’1'he operative part ol' the order is as under

fIle Respondent No.7. Deputy Commissioner is directed to carry out the site

'nspeCtl011 to asceFtaln the cxten1 of illegal felling of trees that has taken place, take appropriate
FemedlaJ action and submit comprehensive report before the Tribuna1 within two months.

The issue Faised in said O'A- No' 1176 of 2024 is fegarding cutting of a tree in the

park adjoining to Plot No. – 761 . sector __, ll. HSVP. Panipat. Hon,ble NGT has directed to nle a

CC)lnpFehensi ve '-cpon in said matter through deputy Comlu issioner. Pan jpat,

111 view of the abc’\’c- a it)int conrln ince of the following officers is hereb} constituted

under the cl'aiHuanship of Sub-DiviqoRal Magistrate. Panipat for s,b„,issio„ of ,epo,t,_J

I
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Sub- Divisional Magistrate. Pani pat
District Forest OtBcer, Pdnipat

!-:state Otllcel'. HSVP. Panipa{
!:\eyuti vc [-:ngi neet Horticulture Wing. HSVp1 Panipat
Regional Officer HSPCB, Panipat - - '

The comnriQee will submit the npc)n to the undersigned within 15 days so that

colnprehensive report could be submitted bcl'ore the N(;T.

I he next ditto ir1 said matter has been fixed for 1 7/O 1/2025.

Del)u loner

Endst .No/

fr.:,rC/if„.,=„„*„„:..h.f.II.~„i.g.E:}:f;HH.%?.act lon

1. Sub' Divisional Magistrate. Panipat

2. District Forest Olbeer. Panipat
3. L'state Ot}lcer. llSV}'. Palli}rat

! : : : :: : II : :E1bH••aBE :E : F f; i [ F: : : : ]= ;ea t: v i n g ) HSV p + Pan ip at

Deputy Comm-’£hner
BPan ipat

• d\', \
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1-o

Station 1-1ouse Otllcer.

Po\ice Station Chandnibagh.

Panipal ,

1 ) 1 1 t c ( 1 : t 4 / '1”*Nlclrro no. cbs I

Subject: To take action against tllc unI<no\\'u pcrstln for tree cuttlnE

\viib rctkrcncc to E\ccutivc Engineer M.(_- 1)anip ilt Nlclno nL~. 1700 dated

IS,07.20 14. Trees \\ cre cut do\\ n t toID the park Qt' Scctor 1 1- 12 b) \{}inc Llllkl)o\\ l1 pcr\ tIll

\,ou are again requested to take !cBa\ action in the 'aid Ini IIter inllucdi£ttci) and aIs'>

intimate the undersigned.

daL-
a rE Supcrintcnding l-'nllnccr

Municipal ('orptrrl iIioll .
Panipat W//

\n A.\fr Date: \\ iTf \dg

/\ coP) of the above-is k)tuardcd to the t-allowing +'or init)rl}lation and nGCc-sar) actIon

Endsl no

AJL
di_ Supcrintcnding !.nglnccr

nTh.','"U' T"“'"
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MUNICIPAL CORPORATION PANIPAT

To

SHO

PS Chandnibagh

MemoNQ:RbO Date: 2<lal %l
S u b : M 1][ dh i o n a g a 1 n s t u n k n o w n P e r s o n f o r tree cuRing

ru

F'antI>at

received from public that trees have

unknown person' tes against such

in this regard you ar-e

unknown person'

E„dHN,.M4 Dt. '24,#'
A (br o P Y () f t t) e a k) () v e 1 s f 1c) nN a r 1c1L 1et I

;.iA
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NaIlllc:l{inl1

==:=„::::':)::r";:::==\ I'IS#Ei"tTLH!: liES-'17?
'-'r ’''I II':t:I“)n 11' ilay nlalt\-hCtUrillg NUB,. al ally rUn! INQducc

other IInn flnwCr' }rnII and honey. save i'r /la,m /Ii/r aLI ilit.yI.. ,.r

lg11'ulttlf Jl pIJfj;1”CX of tf IC 11glll'hOldcrs i,t the id„,1. 1„„„iycy

1l141 1l:C o'vnCIS Ill lllC i31111 lllUy )cII trees IV lifnbcr arte, „[,IJJllllt£

a pcl'lnli l' 1 Clt 1 M1 FI tUll Inc U4uslu11al JUR I O11i,.cr al lhc b011=C11 icd

cflvls11t11' SuCh pc11trll will prc$Critn sual CIJ11J11tuns k,r t3lc dq

IYj3}'' InjII linn in lime. uppc3r necc£sur/ in Ule inlclv}1 oflnrcs1

cc)rl$crvuitcy. 'lllc fat lner s < jf 1Itc State shall IIe liberty lo u.II Kh31r

trees lo rny pcrsct nlagency/1{at y;Ina For css Dcvclorntent

Cr lrlu)r3titrlt Lilttitcd vf tltcir choice so as lo enable the in io get

nmuqsajIva JIrice o- their paxiucu prnvldcd thai thc owners of
,I„ I,; it6,$Hit th& :<hair Brca alta CbI:i'ti110 a permit in da s„

r1 ant lllc DB vlslnnul I=\rest Officer Conccrncd.
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